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MR. SPEAKER: It is too general 
a question. He may give separate 
notice 'of it
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SHRI K. R. GANESH; If he tables 
a specific question, I will look into it.
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SHRI K. R GANESH: The proposal 
ol having  public distribution system 
which was recommended by the Dharla 
Committee is under the consideration 
ol Government

Short  Notice  Question

Shortage of stamp papers ia Delhi 
Courts

+
S.N.Q. 13. SHRI SAT PAL KAPUR: 

SHRI P. K. DEO:

Will the Minister ol FINANCE t* 
pleased to state: '

(a) whether Government are aware 
that there is acute shortage of stamp 
papers of small denominations  Httft 
Re. 1/- RS. 1.50 and Rs. 2/- with fl* 
stamp vendors in the courts of Delhi;

(b) whether  on account of that 
people have to purchase stamp papers' 
either ol higher denominations or of 
small denominations by paying illegal­
ly higher prices; and

(c) the steps taken or proposed te 
be taken to improve the situation?

THE MINISTER OP STATE IN TMI 
MINISTRY OP FINANCE (SHRI K, ft.
GANESH)* (a) Yes, Sir.

(b) Delhi  Administration  has nofr 
received any specific complaint regard­
ing charging of illegal prices by the 
Stexnp Vendors. It has, however, issued 
instructions to  Stamp Auditors  to 
exercise strict supervision  over the 
activities of the various Stamp Ven­
dors and make surprise checks ol their 
vends to ensure that they do not tftxe 
advantage ol temporary (shortage and 
indulge in any such mal-practices.

(c) Supplies have been rudbed  ttt 
Delhi Irom Nasik and the position is 
expected to normalise in the next tow 
days.
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SHRI K. R. GANESH: As far At 
the Delhi Administration is coaetm-
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ed, the major problem arose in rela-
tion to non-judicial stamp paper of
the denomination of Rs, 2. The Delhi
Administration had indented to stamp
papers of the denomination of Rs. 2
of the order of 3,94,000,but the Nasik
ress could, at that point of time, sup-
ply only upto 12,000,the reason being
that the Press had to divert some of
it's printing capacity to the printing of
Indipex Mindature Sheets required by
the P. & T. Board and also for print-
ing N-J stamps for Bangladesh. Also
a consignment of 96,000 stamp papers
of Rs. 2 denomination despatched from
the Nasik Press by good train on 1st
March was held up for some reason
and reached only on 22 April. In
the next few days, steps are being
taken to rush supplies to them.
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SHRI K. R. GANESH: The Delhi
Administration has already issued in-
structions to the Collector of Stamps,
Delhi, who has advised the Treasury
Officer, Delhi, to accept printed/
cyclostyled/typed unexecuted docu-
ment's for affixation of special adhe-
sive stamps of the required value on
cash payment in the treasury. As an
alternative measure, the Delhi Ad-
ril.inistration have advised the public
to execute documents on palin water-
marked paper and thereafter present

the same for endorsement to fhe Col-
lector in accordance with the provi-
sions of sec. 41 of the Indian l!5tamp
Act 1899 on payment of the required
duty in the Stat'e Bank of India, Tis
Hazari, Delhi.
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SHRI B. V. NArK: Sir, I am very
glad that the hon. Minister of State
in the Ministry of Finance at the
Centre has chosen to answer on a
subject which is exclusively within
the States' preserve. In spite of that,
to the extent to which it is a Cen-
trally-administered one, it comes in
List" No. 2 I have looked into the
Constitution. ( Interruption) This is
a very valid point. Now, all over
the country, theSe denominations, par-
ticularly the lowner denomination of
stamp-papers, a/re in short supply.
So, will any sort of survey be kind-
ly undert'aken by the Ministry of Fin-
ance all over the country and all over
the States so as to see that the hard-
ship of the stamp-vendors as well as
that of stamp-users in this country is
removed?

SHRI K. R. GANESH: It is a good
suggestion for action.

MR. SPEAKER: It is a very good
suggestion.
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SHRI K. R. GANESH: I have in-

formation only about Delhi.
•
lSft'm~o ~1o•• -:~frT fuiT it 'l~

~ ~ f'fi f~;;rT if it~TQ!iif~T op:r) .,~

'fiT 'jfr(fT I q:g-T'fi"i~.f; ~ it 'jf~r
~T 'jfill'~~ Of~ if ~ qit 'fir ~'jfU it
~Jf f~r 'jfrlf I

~
~
\i

MR. SPEAKER: He is giving you
some suggestions.

SHRI K. R. GANESH: Yes, Sir.
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MR_ SPEAKER: Order, please. Let

him reply.

SHRI K. R. GANESH: When there
is flh6rtage of certain denominaticmll
of these notes which have not come'
from the Nasik Press, it is inevitable
that the vendors might be making
some profit and might also be doing
some illegal transactions, and that is
why, in reply to the question raised,
the Delhi Administration have asked
their staff to be vigilant as far as
. these vendors are concerned.
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SHRI BHOGENDRA JHA: Why not 
do away with the private vendors and 
-sell them through the Stamp Depart­
ment of Delhi Administration? (In­
terruption)

SHRI K. n. GANESH:  The hon.
Member has made a suggestion; it re­
quires some consideration.

eft  vif

% 3rr*?rr wrr'i ft snfr wtfr 

WT«tr % *wr |  wrrqrfr̂V qrc.7

*ft tor % tft

faro f«p*wr wrf ft ?

SHRI K. R. GANESH: This quefe- 
tion has '!om© to us because we sup­
ply the various State Governments 
the stamp papers from the Nasik 
Press. It  any  illegal transactions 
take place, the  State Governments 

will have to look into them.

WRITTEN ANSWERS TO 
QUESTIONS 

Higher saie of raUiy far rubber
replantations to email holders

*855. «HM A. K. GOPALAN: Will 
the Minister of  COMMERCE  be 
pleased to state:

(at) whether Government propose 
to give a higher rate of subsidy for 
replantation /to small holders  who 
are unable to bear the cost involved 
in replanting and improving produc­
tivity of Rubber; and

(b) if so, from when?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE  (SHRI 
A. C. GEORGE): (a) and (b). En­
hancement of the  existing rate of 
subsidy for replanting rubber would 
be considered on the basis 06 a cost 
study which is being undertaken.

Sunt Earnings frees Staiaps

*m. max b. v. naik: wm the
Minister of COMMERCE be pleased

to state:

(a)  the export earnings  from 
Shrimps during the past three years;

(b) the incentives provided for the 
artificial culture of Shrimps; and

(c) how are the benefits of export 
earnings passed on to Shrimp fisher­
men?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) The total value 
of exports of shrimps during 1971-72,
1972-73 and 1973-74  (April-October, 
1973) was of the order of Rs. 39.82 
crores, Rs. 53.21 crofts and Rs. 47.51 
crores respectively.

(b) No incentives are provided for 
the artificial culture of shrimps.

(c) Benefits of export earnings aie 
realised by  fishermen  through in­
creased prices for shnmps.

\ '  1 »
Opening of New Branches of Nation­
alised Banks in Rural  and  Tribal 

areas of Haryana

•860. SHRI  MUKHTIAR  SINGH 
MALIK:

SHRI S. N. MISRA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government  propose 
to open new branches of the Nation­
alised banks in the rural and tribal 
areas of Haryana; and

(b) if so, the names of the places 
selected for the purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  FINANCE  (SHRI- 
MATI SUSHUtA ROHATGI): (a) and 
(b). In pursuance of the directive of 
the Reserve Eank of India, all com­
mercial banks  prepare  three year 
rolling plans of branch  expansion. 
Banks are currently engaged in final­
ising their glans for the three years 
1974-76.  The  Reserve Bank has,




